
FIR No.67/21
PS Alipur
U/s 307/341 IPC
State Vs. Chankay Mann @ Sanju

28.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
SI Deepak in person through VC

Heard. Perused.

This is an application for issuance of proceedings u/s 82

Cr. PC against accused Gaurav.

Heard. Perused.

Perusal of the record reveals that NBWs issued against

accused Gaurav were not executed as accused was not found

at  the  given  address.  It  appears  that  accused  Gaurav  is

intentionally evading his arrest and deliberately absconding. 

Keeping in view the same, let proceedings u/s 82 Cr. PC

be issued against the accused Gaurav for  26.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.04.2021



FIR No.123/21
PS Alipur
U/s 457/380/411 IPC

28.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
None for the applicant.

Heard. Perused.

This is an application for release of stolen property filed 

on behalf of the applicant Kamlesh.

None has appeared on behalf  of  the applicant  despite

waiting  since  morning.   In  the  interest  of  justice,  one

opportunity is given to the applicant for consideration on the

application. 

Put up for consideration on 29.04.2021.
 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.04.2021



FIR No.68/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Jitender

28.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Jitender.

Reply  is  filed  on  behalf  of  the  IO.  Same  is  taken  on

record. Copy supplied.

Ld. Counsel for the applicant seeks adjournment.

At  request,  put  up  for  arguments  on  the  present

applicant /consideration on 30.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.04.2021



FIR No.02/2019
PS Alipur
U/s 387/506/120B IPC
State Vs. Abhay

28.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for the State
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Abhay.

It  is submitted by the Ld. Counsel for the accused that

accused is in JC since 04.04.2021. It is further submitted that

earlier accused remained in JC from 16.01.20 to 21.08.20. It is

further  submitted  that  accused  was  on  interim  bail  from

22.08.2020  to  03.04.2021.  It  is  further  submitted  that  no

incriminating material has been found against the accused and

he has been falsely implicated in the present case. It is further

submitted that  investigation of  the present  case has already

been completed and chargesheet has already been filed in the

present case.  Prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.



As per  record,  allegations against  the accused are  u/s

387/506/120-B/34  IPC.  In  the  present  case,  the  accused

persons had demanded an amount of Rs.50 lakhs as extortion/

protection money. 

Record reveals that the previous bail  application of the

accused was dismissed on 30.03.2021. There is no material

change  in  the  circumstances  of  the  present  case  after  the

dismissal of the earlier bail application, except the passing of

few  days  in  judicial  custody.  The  allegations  against  the

accused persons are grave and serious in nature. 

 Therefore, considering the seriousness of the allegations

against the accused, no ground is made out for grant of bail to

the accused at  this  stage.  Hence,  the present  application is

dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.04.2021



FIR No.0023/21

PS Crime Branch

U/s 419/420/120-B IPC

State Vs. Harendra Kumar @ R.K. Saigal

28.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Harender Kumar.

It  is submitted by the Ld. Counsel for the accused that

accused is in JC since 02.03.2021. It is further submitted that

the  present  case  has  been  registered  on  the  basis  of  well-

cooked, false, concocted and fabricated story only to harras &

defame the applicant/accused. It is further argued that accused

is innocent and has been falsely implicated in the present case.

It is further stated that in the FIR there is no mentioning of any

involvement  of  the  applicant  /accused  in  the  alleged

conspiracy. With these submissions, prayer is made for grant of

bail.



On the other Ld.  APP as well  as the IO have strongly

opposed the bail application and prays for the dismissal of the

same. It is argued that accused/applicant is active member of

Gang  of  cheats  and  is  deeply  involved  in  the  conspiracy

alleged in the present case and is a beneficiary of the cheated

amount. 

The allegations in the present case are that one Munna

Lal  has  contacted  the  complainant  Sanjay  Gupta  in  second

week  of  February  2020  and  proposed  a  deal  of  radioactive

material/rice  puller  as  a  profitable  business  being  run  in

Kolkata,  West  Bengal,  allegedly  approved  by  the  different

departments  of  the  government  like  DRDO,  Bhaba  Atomic

Research  Centre  etc.  Thereafter,  the  abovesaid  Munna  Lal

introduced  several  persons  including  Ismail  Laskar  to  the

complainant to lure in the deal. It is alleged that at the behest of

the  accused/applicant,  the  abovesaid  Munna  Lal  and  Ismail

Laskar  asked  the  complainant  to  transfer  money  in  the

accounts  provided  to  him  to  purchase  the  radioactive

material/rice puller material to get it tested from DRDO, through

the accused companies and for selling it to ISRO/Bhaba Atomic

Research Centre. In this manner the accused persons induced

the complainant to deposit the total money approximately Rs.11

lakhs in various accounts as provided to him. 



It  is  pertinent  to  mention  here  that  the  account  no.

090005002890  of  ICICI  Bank,  Kolkata  has  received

Rs.1,00,000/-  from the complainant and it  is  revealed during

investigation that from the said account, amount was credited

in  two  other  accounts  i.e.  Saigal  Enterprises  and  Harender

Kumar, and both accounts are owned by the applicant/accused.

Moreover, the applicant/accused has opened different accounts

using different PAN Cards. Accused has forged PAN Card with

the name of  Raj Kumar Seigal  and got  opened an account,

wherein  chated  money  is  credited.  The  statement  of  said

account reflects cheated amount is credited in these accounts

and same is withdrawn either in cash through ATM or siphoned

off in another account. Moreso, one PAN Card with the name of

Harendra  Kumar  was  recovered  from  the  possession  of

applicant/accused. 

The complainant had been allegedly induced and allured

by the applicant/accused to invest in their scheme. The bank

statement of other co-accused also shows the credit of similar

amounts  from  several  other  persons  that  are  withdrawn  in

similar  manner,  also  indicates  that  the  accused  persons  in

connivance  and in  conspiracy with  each  other  had  not  only

cheated the complainant but also several other victims.  The

investigation  of  the  present  case  is  at  the  initial  stage.  A

thorough and detailed investigation is required to unearth the

true facts of the case.  

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for



grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.04.2021



FIR No.77/2021
PS Crime Branch
U/s 3/7 The Essential Commodities Act, 3 Epidemic 
Diseases Act and 420/188/34 IPC
State Vs. Himani Khera

28.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ms.Nisha, Ld. Counsel for the applicant.

Heard. Perused.

This is  an application received from Ld.  Duty MM vide

order dated 26.04.2021 for grant of bail u/s 437 Cr. PC filed on

behalf of the applicant/accused Himani Khera.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 26.04.2021. It is further submitted that

accused is innocent and she has been falsely implicated in the

present case. Prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of the report revealed that the allegations against

the accused are that she was illegally selling the Remdesivir

Injection  on  much  higher  price.  She  was  apprehended  red

handed on the spot with the Remdesivir Injection. Allegations

against  the  accused  are  grave  and  serious  in  nature.  Co-



accused  is  yet  to  be  arrested.  Case  is  at  the  initial  stage.

Investigation of the case is still pending.  

Considering the facts of the case and seriousness of the

allegations  against  the  accused,  no  ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.04.2021


